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Ward to make it a more effective 
force to check thefts and pilferages.

(d) Rs. 3-24 crores during 1952-53.

Railway W atch and W ard Staff

*1472. Shri Munlswamy: WiU the
Minister of Railways be pleased to 
st^te:

(a) whether It is a fact that a con
ference of Home Ministers of States 
with the Union Railway Minister took 
place in 1953 on the unification of the 
Police and the Watch and Ward on 
Railways; and

(b) if so. the decisions taken at that
'■‘onference?

he Parliamentary Secretary to the
imistcr of Railways and Transport
$bri Shahnawaz Khan): (a) No.
(b) Does not arise.
Shri K. C. Sodliia: What is the cost 

of this reorganisation?
The Minister of Railways and 

Tran.sport (Shri L. B. Shastri): The
cost, which has just now been menr 
tioned for 1952-53, is Rs. 3-24 crores. 
The reorganisation will not cost much, 
but I cannot give the exact figure 
because the scheme is still not 
finalised.

Shri Muniswamy: May 1 know
whether it is a fact that complaints of 
thefts of railway property were 
received by the Railway Ministry in 
which the Watch and Ward Staff were 
involved and if so, how many such 
complaints came to the notice of the 
Minister?

Shri Shahnawaz Khan: I do not
have information of the exact num
ber of complaints that have been 
received, but it is true that in some 
cases men belonging to Watch and 
Ward have been connected with 
thefts.

Shri V. P. Nayar: May I know, Sir, 
whether the Watch and Ward opera
tions are directed by an officer known 
as the Security Adviser to the Rail
ways stationed at Allahabad, and may 
I also know, if this is true, whether

this particular officer retired as the 
Inspector-General of Police and was 
employed under the present Raihvay 
Minister when he was Home Minister 
in the United Provinces?

Mr. Deputy-Speaker: What is the
inference? Every question must lead 
to a particular point.

Shri L. B. Shastri: It is absolutely 
true that he was Inspector-General of 
Police in Uttar Pradesh when I was 
there. It is also true that his head
quarters are in Allahabad. It is also 
correct that he directs the work of 
the Watch and Ward.

Shri Muniswamy: May I know, Sir. 
what principle or policy is being 
followed in the distribution of the 
Watch and Ward staff in various junc
tions where already there is Railway 
Police working?

Shri L. B. Shastri: The work of
the Railway Police is entirely diffe
rent from the work of the Watch and 
Ward. The Watch and Ward generally 
work within the premises of the rail
way yard and the stations where 
parcels are kept. They look after 
them; they supervise them. If cases of 
theft etc., are apprehended by the 
Watch and Ward people they are 
referred to the Railway Police, who 
launch prosecutions, or take other 
necessary action.

ShrimaU Kamlendu Matt Shah: Is
it true. Sir. that there is not adequate 
lighting of the stations due to which 
the passengers suffer a lot of hardf 
shiDs?

Mr. Depnty-Speaker: We are going 
away to general amenities.

Shri R. K. Chandhnri: Do the Watch 
and Ward officers and men have the 
same powers as police officers, and 
if so. under what provision of law has 
such authority been given?

Shri L. B. Shastri: They have got 
no police powers.

Shri T. N. Singh: May I know,
whether the hon. Minister would con
sider a suggestion of appointing some 
deputy to the present Chief of Watch
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and Ward from Malabar or some 
other area?

Sonepur-Hazipur Railway Bridge

•1441. Pandit D. N. Tiwary: WiU
the Minister of Railways be pleased 
to state:

(a) whether the estimated life of 
the Sonepur-Hazipur bridge on the 
North Eastern Railway was completed 
three years back;

(b) whether there is any danger 
involved in the continued use of 
the bridge; and

(c) whether there is any proposal 
to construct a new rail-cuTrv-road 
bridge at the site?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Yes,
Sir; only for the purposes of annual 
Sinking Fund payments as laid down 
in para. 706 of the Indian Govern
ment Railways General Code, a copy 
of which is available in the Library 
of the House.

(b) No. Sir.
(c) There is a proposal to construct 

a new bridge but it is too early to say 
whether it would be a rail-cum-road 
bridge or not.

Pandit D. N. Tiwary: Was there
any extra levy or charge on railway 
fare, or on the bridge in that area?

Shri Shahnawaz Khan: I do not
think so.

Pandit D. N. Tiwary: Is it a fact 
that a few years ago people and 
animals were charged for crossing the 
bridge?

Mr. Deputy^Speaker: The hon. Mem
ber’s question is whether any toll fee 
was collected?

The Minister of RaUways and 
Transport (Shrf L. B. Shastri): I am 
not aware of that, but I am prepared 
to look into it.
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T ransport of O il by Ships

•1442. Shri M. L. Dwivedi: (a) WiU
the Minister of Transport be pleased 
to state the reasons why irrespective 
of reservations of coastal trade to 
Indian shipping, agreements have 
been reached between the Govern
ment of India and a few foreign oil 
companies permitting them to carry 
oil on the coast?

(b) Has any additional right been 
also given to the foreign oil com
panies apart from carrying oil on 
roast, to charter any number of ships 
and if so, what is the number of ships?

(c) What are the reasons for such 
chartering?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) This
was considered necessary because 
there was no early prospect at that 
time of any tankers being acquired 
for the Indian Registry. The Agree
ment with the oil companies, how
ever. provides for the use of tankers 
owned by the Government of India or 
by* a Shipping Corporation in which 
Government hold the majority of 
voting shares.

(b) Tfte companies are free to 
charter as many tankers as may be 
needed for the carriage of oil or pro* 
ducts.

(c) Does not arise.
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